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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONAL BENCH, BHOPAL (M.P.)
ORIGINAL APPLICATION NO. 43/2025(C2)

Tapeshwar

Singh Bhati .. .Applicant

Versus

M/s Resonant Wealth Consultancy Pvt. Ltd.& Ors.

. . .Respondents

COMPLIANCE/ACTION TAKEN REPORT OF THE
DIRECTION GIVEN BY THE HON'BLE TRIBUNAL
VIDE ORDER DATED 09.09.2025 ON BEHALF
OF RAJASTHAN STATE POLLUTION CONTROL

BOARD .

MAY IT PLEASE YOUR HONOUR:

The humble respondent (Rajasthan State
Pollution Control Board) is most humbly submitted
this Compliance/Action Taken Bepory = as - pewe
direction given by the Hon'ble Tribunal vide
Order dated 09.09.2025

L Bhist the Hon'ble Tribunal has passed
directions vide Order dated 09.09.2025 which

inter alia says as under:
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"2. This report clearly shows violation
of Environmental Rules and in view of the
above, State PCB/Collector concerned have
to take action according to rules and
submit the action taken report within two

weeks.”

2.That, in pursuance to aforesaid Order, the

Rajasthan State Pollution Control Board
(hereinafter referred as "RSPCB") in exercise
of the powers conferred upon it under section
33A of the Water Act,1974 and 31 (A) of the Air
Act,1981 and for performance of functions
under the Acts, levelled penalty of Rs.
6,12,500 as environmental compensation on the
basis of “Polluter Pay Principle” and issued
directions for depositing the same vide order
dated 10.11.2025. Copy of order dated
10.11.2025 is submitted herewith and marked as

Annexure-R/1.

- That, further your humble answering

Respondents also issued final show cause
notice to the project proponent for intended
directions of closure under Section 338 ok

the Water Act, 1974 and Section 33(A) of the



Air Act, 1981 to the project proponent (M/s
Responant Wealth  Consultanecy PBwt. Ltd.): .ans
intended legal action under Section 45 (E)of
the Water Act,1974 and under Section 39 (D) of
the Air Act,1981. Copy of the fimal show cause

notice dated 10.11.2025 is submitted herewith

and marked as Annexure-R/2.

PRAYER

In view of the above, it is submitted that the
Compliance/Action Taken Report on behalf of
Rajasthan State Pollution Control Board may

kindly be taken on record.

BrooET

———

Yogyata Singh
RO, RSPCB, Kota
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Through his Counsel:
(Arvind Soni)

Advocate
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CENTRAL ZONE BENCH, BHOPAL
ORIGINAL APPLICATION NO. 43/2025 (C2)

TAPESHWAR SINGH BHATI
.. APPLICANT

VERSUS

M/s Resonant Wealth Consultancy Pvt. Ltd. & Ors.
. Respondents

AFFIDAVIT IN SUPPORT OF ACTION TAKEN REPORT IN
COMPLIANCE OF Hon’ble NGT ORDER DATED 09/09/2025

I, Ms. Yogyata Singh, W/o Shri Vaibhav Tomar, aged
about 38 years, working as Regional Officer RSPCB,
Plot No. 2A Road No. 6, Indraprasth Industrial Area.
Kota, Rajasthan, do hereby take oath and state as
under: -

e " Theat I am-CEheE  0.I.6 on behalf . gf the
respondents in the present matter and as such am
well conversant With the facts of the case as per -
the record maintained in the department as in the

Present matter and as such am well conversant with
the facts of the case.

¥ oarranis
R Deponent
m‘ﬁ = | VERIFICATION -

v proaa, above named deponent, do hereby &%
oath that the contents of para 1 kg i ofn$§nab6ve
affidavit are true ang COorrect to the best of my

QQENT‘HEn BY Personal knowledge. Nothing material hag been

<;;a// Concealed therein ang No part thereof 8 false,
r -A-----:_.-_,'-'—---.________-_
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M/ Resonant Wealth Consultaney Pyt, Ltd.,

(Residential Project “Landmark Paradise™),

Flat No. 1270, Suwalka’s Ridhi Sidhi Residency,

Plot No. 1-4, Rajeev Gandhi Ext.,

Road No. 1, Kota-324005,

District- Kota, Rajasthan

Fmail: lndmarkparadise20204 gmail.com
info@resonentin

sub: Directions for depositing of Environmental Compensation under seetion 33A of the Water
(Prevention and Control of Pollution) Act, 1974 and section 31A of the Air (Prevention and
Control of Pollution) Act. 1981 in compliance of orders of the Hon'ble Supreme Court in Writ
Petition Civil No. 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union of India & Others and
the Hon'ble National Green Tribunal in Original Application No. 606/2018 - Comphance ol
Municipal Solid Waste Management Rules, 2016.
Ret i Inspection of the unit carried out on 13.09.2023.
11, Show cause notice for intended dircetions of imposition of Environmental Compensation dated
03.06.2024.
iii. Reply received from the unit dated 20.07.2024.

Whercas. scction 24 of the Water (Prevention and Control of Pollution) Act. 1974 (hercinafier called
as the Water Act) provides that no person can cause or permit any poisonous, noxious or rol uiing
matter, determined in accordance with such standards as may be laid down by the State Boa.d. to
enter into any stream or well or sewer or on land.
And whereas, section 25/26 of the Water Act provides that no person shall without the previcus
consent of the State Board establish or take any steps to cstablish, any industry, operation or process
or any ftrcatment and disposal system or any extension or addition thercto, which is likely to
discharge scwage or trade cfflucnt into a stream or well or sewer or on land or bring into use any
new or altered outlet for the discharge or sewage or trade cffluent or begin to make any new
discharge of sewage or trade effluent.
And whereas. section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (hercinalier
called as the Air Act) provides that no person shall without previous consent of the State Board.
establish or operate any industrial plant in an air pollution control area, which is likely to cause air
pollution in environment and discharge or cause or permitled 1o be discharged the cinission of any
air pollutant in excess to the standards laid down by the State Board
And whereas you are operating the unit/ establishiment/ entity (hereinafier referred to as the industry)
in the name of M/s Resonant Wealth Consultancy Pyvt. Lid,, (Residential Projeet *Landmark
Paradise”) which is engaged in operating an industrial plant/ operation/ process/ group housing
project at Flat No, 1276, Suwalka’s Ridhi Sidhi Residencey, Plot No. 1-4, Rajeev Gandhi Ext.,
Road No. 1, Kota-324005, District- Kota, Rajasthan (hereinafler referred as ‘the unit™) and during
the process the unit discharges water and/or air pollutants.
And wherceas it has been observed during inspection dated 13.09.2023 that unit have vielated
the provisions of the Air Act and/or Water Act. Details are as under:
i. The projeet is in operation without having Consent to Establish and/ or Consent to
Operate from State Board.
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33A of the Water Act and 31A of the Air Act and for performance of functions un
directs the unit to deposit the amount of Rs. 6,12,500/- (Rs. Six Lakhs Twelve
Hundred) as Environmental Compensation on the basis of ‘Polluter Pays Principle’.

Rajasthan Stale Pollution Control Board

Headquaiter, 4, Institutional Area, Thalana Doongri, J:iipur-JHEU(ll

I'hone: 0111-5159699, 189601 c-mail: !ug|'.'.1\ur;;_vgrI;t'l_:l_l_\_fg_r1‘_‘-}‘-'1!%!'_1

Foll Free Help Line No: 18001806127 1Al 7

d from

i, During the inspection, unit representative has informed that (he sewage generate
the unit is being disposed off through tankers by Municipal Corporation as ol now.
wding (he same.

However, unit representative has not provided any documents reg:
project was found

iii.  During the inspection, STP was found under maintenance, while the
operational,
""‘.“{.""”’Cl'l‘ii!%. the abox e observations indicate that the unit has failed to comply with the
_”: _"\”' Act and Water Act and various directions of the Hon'ble Courts and Hon'ble National Green
Iribunal (NGT) and’ or by making discharge of effluent/ emissions has caused grave damage lo the
¢s on the

provisions

c:n']mnmcnl which can be cateporized as significantly huge with grave consequenc

cnvironment. public health and Nora & Tauna.

rt«lm.\\h'hL"rcas. the Tonble Supreme Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha

;:;:’:"‘:{l) !t (f:\{;:l I\*'\ I.Jnion of .Inldin & F)llwrs and the Hon’ble NGT in Original Application No.

pliance of Municipal Solid Wastc Management Rules, 2016 and in several other cases

Iﬁ‘l“;hi‘l'ltlzi“tnl!::‘;553:)‘:1:1(:1 to it:llit)S}:.]"'..Il\'il‘(]]'lllicl'llill (an}.}cnsaliun on all the irfdividuafsf units
o : . stitution’ entities cle. who are causing damage to the environment on the

principle o *POLLUTER PAYS®.

And whereas, Hon'ble NG'T has issued the directions to impose Environmental Compensation on

Ihf: 110|.1-<:mnp15'i|\g polluting units and has dirccted the Board to implement the same for restoration

ol environmental damages caused to the environment.

And wherceas, the unit is liable to pay damages i.c. Environmental Compensation on the basis of

‘Polluter Pays Principle’ as directed by the Hon’ble Supreme Court and Hon’ble NGT in various

orders.

And whereas, the Regional Office of the Board at Kota has worked out non-compliance of total 50

days (i.c. from 13.09.2023 to 06.12.2023) for the unit.

And whercas, the State Board has cstimated the amount of environmental compensation to be levied

on the unit as Rs. 6,12.500/- (Rs. Six Lakhs Twelve Thousand and Five Hundred) on the basis of

Polluter Pays Principle.

And whereas, @ show cause notice for intended dircctions for depositing Environmental

Compensation under Section 33A of the Water (Prevention and Control of Pollution) Act, 1974 and

Section 31A of the Air (Prevention and Control of Pollution) Act, 1981 was issucd lo the unit vide

State Board's letter dated 03.06.2024.

And whereas. it is observed that the unit vide reply dated 20.07.2024 has deposited the imposed

Environmental Compensation of Rs. 6,12,500/-.

And whereas, unit vide reply dated 20.07.2024 has stated that:

i, Applications for Consent to Establish & Operale shall be submitted as soon as the unit obtains

necessary NBWL clearance,

During the time of inspection, STP was under maintenance and now sewage is being treated in
STP and recycled water is used in {Tushing, landscaping & other necessary uscs.

in performance of its duties under the Acts, is competent Lo issuc any
ater Act and section 31 A of the Air Act in wriling to any
authority shall be bound to comply with such

And whercas, the State Board
directions under section 33 A of the W
person, officer or authority and such person, officer or
dircctions.

pon it under scction
der the Acts, hereby
‘housand and Five

In view of the above, the State Board in exercise of the powers conferred u
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Rajasthan State Pollution Control Board .17 | fi'f"{'i8

I~ Headquarter, 4, Institutional Area, Yhalana Doongri. Jaipur-302004 K ,/ s
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Foll Free Help Line Noo 18001806127 1at 7 i

Please be informed that in ease of failure o deposit the Environmental Compensation the unit
shall be liable for following actions:-
i, Legal action including filing ol Exceution Application before the {lon'ble NG'I may be initiated
against the unit and its owners/ oceupiers,
ii.  Any application for grant/ renewal of consent 1o establish or conseit to operate shall not be
entertained by the Board,
i Afler 60 days the unit shall be liable to pay additional amount @ 1.5% of the Environmiental
Compensation amount per month till deposition of the Environmental Compensation.

: = . N e o eriming [Tence.
It may be further noted that failure to comply with these directions is @ crimin | 011»:. ]
7 ) T ] . ; but which
punishable with imprisonment fora term which shall not be less than one year and six mcmﬂ:a hL}‘. o
. = . 2 Cl Whtor Al 1 »f the AT

may extend to six years and with [ine under scetion 41(2) of the Water Acl and section 39 «

Act and the unit shall be closed immediately without any prior notice.

olc

(Rahul Sharma)

GIC (B&])
Copy to following for information and nccessary action:-
|. Group In-charge (Planning), RSPCB, Jaipur. _ . N ’
2 chi(?nal Officer, Regional Office, Rajasthan State Pollution Control Board, Kota.
3. Master File. ;0 \\\\ 2.9

olc
GIC (3&D)
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F14/Tech-(228)Kotw/RSPCB/B&I & F 72—~ .5_74/ Date: }07‘”/202—_]’,

M/s Resonant Wealth Consultancy Pvt. Ltd.,
(Residential Project “Landmark Paradise”),
Flat No, 1276, Suwalka’s Ridhi Sidhi Residency,
Plot No. 1-4, Rajeev Gandhi Ext., Road No. 1,
Kota-324005, District- Kota, Rajasthan

Email: landmarkparadise2020@gmail.com
info@resonent.in

Sub: Final show cause notice for intended directions of closure under Section 33(A) of the Water
(Prevention & Control of Pollution) Act, 1974 & Section 31(A) of the Air (Prevention &
Control of Pollution) Act, 1981 of the unit “Landmark Paradise” promoted by M/s
Resonant Wealth Consultancy Pvt. Ltd. and intended legal action under section 45 (E) of the
Water (Prevention & Control of Pollution) Act, 1974 (as amended) & under section 39 (D) of
the Air (Prevention & Control of Pollution) Act, 1981 (as amended).

. This office show cause notice for intended legal action dated 28.08.2023.

2. Inspection of the unit carried out by officials of the Board on 07.01.2022 & 13.09.2023.

3. This office show cause notice for intended closure dircctions dated 06.12.2023.

4. This office show cause notice for intended legal action dated 02.12.2024.

Refl:

Whereas, the Water (Prevention and Control of Pollution) Act, 1974 (hereinafier referred to as

the “Water Act”) has come into force in whole of the State of Rajasthan with effect from

23.03.1974 and has been cnacted o provide for the prevention and control of water pollution and

for maintaining and restoring the wholesomeness of water.

And whereas the Air (Prevention and Control of Pollution) Act, 1981 (hereinafier referred to as
the “Air Act”) came into force in the State of Rajasthan with effect from 16.05.1981 and has
been enacted to provide for the prevention, control and abatement of air pollution.

And whereas, scction 24 of the Water (Prevention and Control of Pollution) Act, 1974
(hereinafter called as the Water Act) provides that no person can cause or permit any poisonous,
noxious or poliuting matter, determined in accordance with such standards as may be laid down
by the State Board, to enter into any stream or well or sewer or on land.

And whereas, section 25/26 of the Water Act provides that no person shall without the previous
consent of the State Board establish or take any steps to establish, any industry, operation or
process or any treatment and disposal system or any extension or addition thereto, which is likely
to discharge sewage or trade effluent into a stream or well or sewer or on land or bring into use
any new or altered outlet for the discharge or sewage or trade cffluent or begin to make any new

L

discharge of sewage or trade effluent.
And whereas, section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (hereinafier

called as the Air Act) provides that no person shall without previous consent of the State Board,
establish or operate any industrial plant in an air pollution control area, which is likely to cause
air pollution in environment and discharge or cause or permitted to be discharged the emission of

any air pollutant in excess to the standards laid down by the State Board.
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Rajasthan State Pollution Control Board S LiFE
Headquarter, 4, Institutional Arca, Jhalana Doongri, Jaipur-302004 \ ‘Q% T
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Help Line No.: 0141-2716877

6. And whereas, keeping this in view the Rajasthan State Pollution Control Board (hereinafier
called as the “Board™) has been conferred powers to take such steps as are necessary for the
prevention, control and abatement of water pollution and air pollution.

7.

And whercas, M/s Resonant Wealth Consultancy Pvt. Ltd. (herein afler referred to as “the
unit”) is engaged in operating their group housing project “Landmark Paradise” situated at

Flat No, 1276, Suwalka’s Ridhi Sidhi Residency, Plot No. 1-4, Rajeev Gandhi Ext., Road
No. 1, Kota-324005, District- Kota, Rajasthan.

8. And whereas, carlicr applic

ations of consent to establish and consent to operate were refused by
State Board’s letters dated

06.01.2022 and unit has not applicd for consent to cstablish & operate

till date.

9. And whereas, unit is operational without having valid consent to establish and consent to operale
from the State Board.

10. And w

hereas, carlier during inspection dated 07.01.2022, it was observed that STP was non-

operational & domestic sewage was directly discharged into nearby drain and various other non-
compliances were observed.

I And whereas, a show cause notice for intended legal action has been issued to the unit vide letter

dated 28.08.2023 for not obtaining extension of consent to establish and not submitting
application for consent to operate,

And whereas, unit has submitted its reply vide letter dated 04.10.2023 received to this office on
09.10.2023, which was found inadequate.

And whereas, a show cause notice for intended closure directions has been issued to the unit vide
letter dated 06.12.2023 for the observed non-compliances during inspection dated 13.09.2023 &
inadequacy of unit’s reply dated 04.10.2023.

And whereas, again a show cause notice for intended legal action has been issued to the unit vide

letter dated 02.12.2024 for operating without obtaining prior consent to operate from the State

Board. '

I5. And whereas, as per the provisions of the Water Act and Air Act, the unit is required to obtain
Consent to Establish & Operate from the Board before starting construction of the project and
operating it, respectively.

16. And whereas, the unit has failed to submit the applications for Consent to Establish & Consent to
Operate, so far.

17. And whereas, above stated non-compliances and violation of the provisions of the Water Act and
Air Act are being viewed seriously by the Board.

18. And whereas, the State Board may, in exercise of the powers conferred upon it under the

provisions of the scction 33A of the Water Act and section 31A of the Air Act and in

performance of its functions conferred under these Acts, intends to issue directions in‘ wri.ting to
any person, officer or any authority which shall be bound to comply with such directions which
includes the power to direct:-

a. The closure, prohibition or regulation of any industry, operation or process or
b. Stoppage or regulation of the supply of clectricity or water or any other service.

14,

Therefore, the Board, in order to prevent further pollution being caused at the project area and
non-compliance of the provisions of the Water & Air Acts, intends to initiate legal action under
section 45 (E) of the Water (Prevention & Control of Pollution) Act, 1974 (as amended) and under
section 39 (D) of the Air (Prevention & Control of Pollution) Act, 1981 (as amended) as well as
intends to issue directions under Section 31A of the Air Act & Section 33A of the Water Act for
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closure of the project as well as disconnection of electricity along w

ith disconnection of water supply

to the project.

In case, you wish to submit any objection/ clarification to the above intended directions and
intended legal action, you may submit your reply along with the supporting documents 10 this office
as well as Regional Office, Kota within 07 days failing which the Board shall initiate legal action
visions of the Water Act, 1974 and the Air Act, 1981

you in

against the project & person responsible under the pro
y the State Board without further notice 10

and the dircctions for closure may be confirmed b

the matter.
Yougssincerely,

0 (c
(Rahul Sharma)
GIC (B&I)

Copy to the following for information:-
1. Regional Officer, Regional Office, RSPCB, Kota.

A \
2 Master file, B&I, RPCB, Jalpur. b /(" ‘0\\'\}6

GIC (B&I)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONE BENCH, BHOPAL
ORIGINAL APPLICATION NO. 43/2025 (C2)

TAPESHWAR SINGH BHATI
.. APPLICANT

VERSUS
M/s Resonant Wealth Consultancy Pvt. Ltd. & Ors.

. Respondents

AFFIDAVIT IN SUPPORT OF DOCUMENTS

I, Ms. Yogyata Singh, W/o Shri Vaibhav Tomar, aged
about 38 years, working as Regional Officer RSPCB,
Plot No. 2A Road No. 6, Indraprasth Industrial Area.
Kota, Rajasthan, do hereby take oath and state as
under: -

"1.That, I am the Regional Officer RSPCB, Kota of the
answering Respondents No.2 in the present matter
and as such am well conversant with the facts of
the case as per the record maintained in the
department as in the present matter and as such am
well conversant with the facts of the case.

2.That the Annexure. 1 and Annexure. 2 are the
photostat /downloaded Copy of its original copy
which are attached with the annexed reply to the

Original Application. - Na—
Eaczsl) Deponent
VERIFICATION .

& s i aRe
ORI XTo the above-named deponent, do hereby
ﬂnawwnﬂba

h that the contents of para 1 to 2 of my above
affidavit are true and correct to the best of my
bPersonal knowledge. Nothing material has been

BB?oncealed therein and ne part thereof is false,
{DENTIFIE

ATTESTED

nH G W{E}q 1 ) — oA
¢, NI I 2lp/2 Deponent
A ol b e ISHAQ MOHAMMAD P
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